<3

CENTRAL ACMINISTRATIVE TRIBUNAL PRINCIPAL 3N CH
NEW DELHI.

ReA. NO.13/97

IN
0.A.No,2215/95 o
New Delhi: this the J day of april,19987,

HON *BLE MR.S. R.ADIGE,MEMBER(A)
HON *BLE DR.A.VEDAVALLI, MTBER(I).

shri L.P.Mishra,
¢/o shri H,P.Mishra,

Ro o
c~42/0, Railuay Glony, | :
Lajpat Nagary \

New Delhi coseo APplicants

Ve rsus

. Union of India through
The &x=0fficio Principal Secrestary
to the Govt. of India,
Ministry of Rjpllways & the Chaiman,
Railway Board,
Rail Bhawan,
New Delhi,

2, The Gengral Manager,
Northem Railway,
Baroda House,

New pBlhi - 110 001,

3, The Chief Advninistrative Officer(nstruction)

Northern Rallway, ‘
Kashmiri Gate, ‘ ‘ o
New Delhi sn0a RGEDDﬂfm&SQ ‘_'.

0 ROER(BY CIRCULATION)

BY HON'BLE MR.S.R,ADIGE MEMBER(A).

" Perused the R.A, S
2, Applicant seeks regul arisation a0 Ushicle
Orivér which is a Group ?C? post we.e.fs T,1.81 but

he has not denisd respondents' avement in prra 9 s

of the reply that he was called for scrazeninng in I
1981 but failed in the trade test and w28 concenusn t
not reqularised as Oriver in 1981 , aAgain ha wvas :
called for screening in 1993 but did not affar

himsel f for screeiing and again hse was pallod fop




" %
scraening in 1995, but instea f offering himdoﬁlf

A
for screening he filed 0.A.No,2215/95. Thdle

avarments have not been denied by applicant.

3. Even in the R.A. applicant adaits that ,
passing of Trade Test is essential for Lagulﬂi tlm j:-if.;
as priver. In the R.A., it has been contendsad (:;‘hat -
applicant was declared fit as Mechanic ~cun=3rivar

in Screening Test held on 4,1.81, but this

is a mere bald avement and is not supported by

"any materials on recorde

4. Furthemore there is no specific deniall
in applicant's rejoindar to respondents?® regply
that the post of Driver is a promo tion post |
which is filled up by regularly appointaed Class ¥
enployses a8 per promotion quota, ppplicant haso
sought to inwke the rules regarding filling Up'
of the posts of skilled Artisany 504 by p romo tion

baséd of trade test, 25% on merit based on

P
competition exam; and 259 through direct recru itwant;;;
No materisls were produced before us duzing hosring
gstablish that these rules were applicablae :in the é:
casa of Drivers, but sven if they were so , nr;‘,
blanket direction could have been issued to

respondents to consider applicant eithor anainst t‘*:‘

quota to be filled by departmental sxam; or the 259 3

be filled by direct recruitment, as spplicent woulg ;ﬁ

to compete with othaers,

S, In the circumstances, ths R.%, is rejoctad,
@P’V"wa ‘
- | ,76/;/ ;
( DR.A.VEDAVALLT ) ( 5.7. qoe.s ‘
meis eR(3) ne ‘363,‘5‘?(& o

/ug/




